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 �ीय सरकार, कंपनी अिधिनयम, 2013 (2013 का 18) क� धारा 469 क� उप-धारा (1) और  उप-धारा (2) �ारा �द� शि�य� का �योग करते �ए कंपनी (शेयरपूंजी और िडब
चर) िनयम, 2014 का और संशोधन करने के िलए िन(िलिखत िनयम बनाती ह,ै अथा/त:्    ———— 1111....    (1) इन िनयम� का संि23 नाम कंपनी (शेयरपूंजी और िडब
चर) दसूरा संशोधन िनयम, 2015 है। (2) ये राजप4 म
 उनके �काशन क� तरीख को �वृ� ह�गे। 2. कंपनी (शेयरपूंजी और िडब
चर) िनयम, 2014 के िनयम 5 के उपिनयम (3) म
,- (i) “कंपनी क� मुहर से जारी” श9द� के :थान पर “कंपनी क� मुहर, य�द कोई हो, से जारी” श9द रख
 जाएंगे; (ii) खंड (ख) के :थान पर िन(िलिखत खंड (ख) रखा जाएगा, अथा/त्:- “(ख) सिचव या इस �योजन के िलए बोड/ �ारा �ािधकृत अ;य कोई <ि�:- परंतु य�द �कसी कंपनी क� सामा;य मुहर नह= ह ैतो शेयर �माणप4 पर दो िनदशेक� अथवा एक िनदशेक और कंपनी सिचव, य�द कंपनी ने कोई कंपनी सिचव िनयु� �कया ह,ै �ारा ह:ता2र �कए जाएंग:े परंतु यह और �क य�द बोड/ क� संरचना म
 इस बात क� अनु?ा हो तो पूव@� दो िनदशेक� म
 स ेकम से कम एक िनदशेक �बंध िनदशेक या पूण/कािलक िनदशेक से िभB कोई <ि� होगा: 
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 परंतु यह भी �क एक <ि� कंपनी के मामले म
, �Cयेक शेयर �माणप4 कंपनी क� मुहर, य�द कोई हो, से जारी �कया जाएगा जो एक िनदशेक या कंपनी के िनदशेक बोड/ �ारा इस �योजन के िलए �ािधकृत �कसी <ि� और कंपनी सिचव या बोड/ �ारा इस �योजन के िलए �ािधकृत �कसी अ;य <ि� क� उपि:थित म
 लगाई जाएगी और उनके �ारा उन पर ह:ता2र �कए जाएंगे और य�द एक <ि� कंपनी क� सामा;य मुहर न हो तो शेयर �माणप4 पर उन <ि�य� �ारा ह:ता2र �कए जाएंगे िजनक� उपि:थित म
 इस परंतुक म
 मुहर लगाई जानी अपेि2त ह।ै”। [फा. सं. 01/04/2013-सीएल-V] अमरदीप Dसह भाEटया, संयु� सिचव,  �ट�पणीः�ट�पणीः�ट�पणीः�ट�पणीः---- मूल िनयम भारत के राजप4, असाधारण, भाग-II, खंड-3, उपखंड (i) म
 तारीख 31 माच/, 2014 क� अिधसूचना स.ं सा.का.िन. 265(अ) �ारा �कािशत �कए गए थे और इनम
 अंितम संशोधन 18 माच/, 2015 क� अिधसूचना स.ं सा.का.िन. 210(अ) �ारा �कया गया था। 
MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 29
th

 May, 2015 

G.S.R. 439 (E).—In exercise of the powers conferred by sub-sections (1) and (2) of Section 469 of the 

Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules further to amend the 

Companies (Share Capital and Debentures) Rules, 2014, namely:— 

 

1. (1) These rules may be called the Companies (Share Capital and Debentures) Second Amendment Rules, 2015. 

    (2) They shall come into force from the date of their publication in the Official Gazette. 

2. In the Companies (Share Capital and Debentures) Rules, 2014, in rule 5, in sub-rule (3), —  

(i) for the words “issued under the seal of the company”, the words “issued under the seal, if any, of the company” shall 

be substituted;  

(ii)    for clause (b), the following clause (b) shall be substituted, namely: — 

“(b)  the secretary or any person authorised by the Board for the purpose: 

Provided that in case a company does not have a common seal, the share certificate shall be signed by 

two directors or by a director and the Company Secretary, wherever the company has appointed a Company 

Secretary: 

Provided further that, if the composition of the Board permits of it, at least one of the aforesaid two 

directors shall be a person other than a managing director or a whole-time director: 

Provided also that, in case of a One Person Company, every share certificate shall be issued under the 

seal, if any, of the company, which shall be affixed in the presence of and signed by one director or a person 

authorised by the Board of Directors of the company for the purpose and the Company Secretary, or any other 

person authorised by the Board for the purpose, and in case the One Person Company does not have a common 

seal, the share certificate shall be signed by the persons in the presence of whom the seal is required to be 

affixed in this proviso.”. 

[F.  No. 1/4/2013 CL-V] 

 AMARDEEP  SINGH  BHATIA,  Jt. Secy.  

Note: — The principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3, sub-section (i), vide 

number G.S.R. 265(E), dated the 31st March, 2014 and was last amended by notification vide number G.S.R 210 (E), dated 

the 18th March, 2015. 
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